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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Appeal No. 13/2023
IN THE MATTER OF:

Indo Tech Waste Solution ..Appellant

Versus

Uttar Pradesh State Environment Impact Assessment Authority

(UP SEIAA) & Ors. ...Respondent(s)

REPLY ON BEHALF OF RESPONDENT 4 - UTTAR PRADESH

POLLUTION CONTROL BOARD

I, Dr. Jai Pal Singh aged about 59 years S/o Late Shri Bholi
Singh, Regional Officer, Uttar Pradesh Pollution Control Board,
Aligarh do hereby solemnly affirm and state of oath as under;

1. That the deponent is Regional Officer, Uttar Pradesh Pollution
Control Board, Aligarh and on behalf of Respondent No.-4 and
is well conversant with the facts and circumstances of the cése
and authorized to swear this affidavit.

2. That | have read the Appeal and have understood the same
fully.

3. That the public hearing was conducted by the local
administration at the site on 06.06.2022 and the video
recording along with the minutes of the public hearing was
sent to the Director Environment Department, Lucknow vide
Boards letter no. H78520/C-4/NOC(Lok Sunwai)/229/2022 dt.
15.07.2022.

-
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m Pradhan, Gram Panchayat

etter dt. 10.08.2022

4. That the complaint from Gra
pachlana was received along with the |
from Ministry of Environment, Forest & Climate Change
Department the same Wwas also forwarded to Director
Environment Department, Lucknow vide Board letter dt.
16.08.2022. The copy of the letter is attached as annexure no.-
1 of this reply.

5. That M/s Indo Tech Waste Solutions, at Khasra no-1161,
Village- Kumroua, Block-Saron Tehsil & District Kasganj, Uttar
Pradesh has filed an online application for Consent to Establish
under the provisions of Water (Prevention and Control of
Pollution) Act, 1974 as amended and Air (Prevention and
Control of Pollution) Act, 1981 as amended. The site was
visited by the officials of Regional Office, U.P. Pollution Control
Board, Aligarh on 23.12.2022. During inspection it was found
that another CBWTFs plant named M/s Punah Chakran Pvt.
Ltd., Plot no. E-25, 26, Industrial area, Tehsil Babrala District
Sambhal is situated at a distance of approx. 40 Km. so the site
is not confirming to the Revised Guidelines for Common Bio-
medical Waste Treatment and Disposal Facilities published by
CPCB. The copy of the Guideline is available at the CPCB site.

6. That since no Environmental Clearance was issued by the
SEIAA hence the CTE application filed by M/s Indo Tech Waste
Solutions, at Khasra no-1161, Village- Kumroua, Block-Saron
Tehsil & District Kasganj under the provisions of Water
(Prevention and Control of Pollution) Act, 1974 as amended

and Air (Prevention and Control of Pollution) Act, 1981 as

amended was online refused vide letter Ref no.-

B
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170660/UPPCB/AIigarh(UPPPCBRO)/CTE/MANYYAVAR KANSHI
RAM NAGAR/2022 dt. 18.01.2023 the copy of the same is

annexed as annexure A/12 (Page no. 67) to the Appeal.

7. That as on date no CTE application under the provisions of
Water (Prevention and Control of Pollution) Act, 1974 as
amended and Air (Prevention and Control of Pollution) Act,

1981 as amended is pending in online portal of UPPCB.

The above facts are being placed for kind consideration of thi

Hon’ble Tribunal.

Deporfent

VERIFICATION

I, the above named deponent, do hereby verify that the contents
of the above affidavit are true to my personal knowledge on the
basis of the concerned documents. No part of this is false and
nothing material has been concealed.

VERIFIED ON THIS THE .12. DAY OF OCTOBER, 2023, AT N\'%Nh\

....... .

Dep%ent
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UPPCB

UTTAR PRADESH POLLUTION CONTROL BOARD
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